THE UTTAR PRADESH CINEMAS (REGULATION)
ACT, 1955*%
(U. P. Acr No. 3 or 1956)
Authoritative English Textt of the Uttar Pradesh
hal Chitra (Vi iyaman) Adhiniy. m, 1955]
AN
ACT
‘6 mal e provisions for regulating exhibitiong by means of
cinemalogro phs
Wirreas it i- expedient to make provisions fof
regulating exl ibitions by means of cinematographs in the
Qtate of Uttar Pradesh
It is herely enacted a- follows :

1. (1) This Act may be called the Uttar Pradesh E;lugl:r o ;itle.
“q . - } t ] om-
Cine: o (Pegulation) Aet, 1955. iy

(2) It shall extend fo tle whole of Uttar Pradesh.

(3) It shall come mio force on such Jdate as lhe
<tatc Gov rnment may, by no ification in ile official
Ga-elte, ppont.
o Tn this Act, unless ther isanything repucnant  Definigions,
in t.c subject 0T context, —
(a) - ginematograph” neludes any apparatus for
the representaton of movng pictures or sercs of
Jjetures ; ' |
' (b) .occupier’ includes a managing agent or ot, er
nerson  antthorized to represe t the Cocupier or
Iljtving charce, management or control of the place
n his behalf :

* For statement of Object= and }E asons, please sie U, P. Gazetle,
Rxtraordinary, dated Decomber 15, 1Y 4.

+Pasged in Hindi by the Uttar Pradesh Legislative Council on
D cecinberp 23, 1954, .nd by the Uttar Pradesh Legislative Assembly on
December 12, 1955,
2o ojvad the assent of the Governor on January 10, 1956, under
Article 200 of the Copstitution of India and was published inthe U7, P.
(jazette, Extraordina™y. d:t-d Janunary 23, 1936.

) ched in the U. P. Gazeite, Extraordinary. dated Jannary 23,
iblishe ) Y
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licensed.

Licensing autho-
rity,

Restrigtions on
the POWEFs of
licensing autho-
rivy.

]
( =)
(¢) “owrer’ used with refcrence to any place
includes any person receiving or entitled to receive
the rent from the ocoupicr :

(d) “place” ineludes a house, building, tent or
other struc'ure and any description of transport

whatsoever ;

(e) “‘prescribed’ nieans prescribed by rules made

under th's Act ; and

f) “State Government” means the Government

of Uttar Pradesh.

3. Save as otherwise provided in this Act, no person
shall give an exhibition by means of a cinematograph
elsewhere than in a place licensed under this Act ov other-
wise than in compliance, with conditions and restrictions
imposed by such lic-nee.

4 The authority having power to grant licence under
this Act (hereinafter refeired to as the licensing authority)
shall be the District Magistrate :

Provided that the State Government may. by
notification in the otficial Gazetie, constitute, for

the whole or any part of the State, such other
quthority as it may specify in the notification to be

the licensing authority for the purposcs of this Act.

5. (1) The licensine authority shall not grant o licence
under this Act unless it is satisfied that—

(a) the rules

made under this Act have becn
substantially complied with, and



(3

(a) the building or other placc in which
cinemalograph exhibition projosed to be given

(1) 18 situated at a distance of not less than
200 metres from the Rij Bhawan, the State
Covernment Seeretariat, the Higl Court the State
Puble Serviee Commission or  the Board of
Revenue -

(o ds situated ot such minimum distance s
may be preseribed from other public buildings and
?x-nn_: recognized  cdueational and  otler public
mstitut ons ud public hospitals ;

(ill) is not situated in a loeality whiel is
exelusively residential in character or is reserved
exclisively for residential purposes ; and

(b) adequat: preciutions have been taken in the
place, 0 respeet of which the | cence s to be “ive
to provide for the safety of  persons aitending
exhibitions tlereif.

(v) the crant of licence is not otherwisec contrary
1o the public interest.

Ezplanation —(1 Difforent mininum distances may be
prescribed under sub clause (1) of olause (aa) in rclation
to different clusses o public buildi gs, institutions and

hospitals.

(2) For purposce of clause (aa) the distance shall be
measuared from the onter boundary «f the ¢ jpound of
the cinema building to tho outer boundary of the
compound, if any, of the otler huilding ment oned in

that elause.

(2) =ubject to the foreg ing provisions of this scction
and to the control of the State Government and the
interests of the general public. the licensing wuthority
may grant liconses under this Aet «n ruch terms and
conditions and subjeet to such restrictions as it niay
det rmine and on paymeut of sucl fees as may be
presoi ibed.

(3, Any person .gricved by the decision of « I censn
quthority refusing to grant a licence uider this tet @ oa



(4 )

within such time =s may Le prescri' ed, appesl to the Sfa
Governm . nt d “the State Government may mak: su .
orger in the case asit thinks fir.

4 Tie State Government may, from time to im,
issue directions to licensees gex er: ltv or to =ny lirensee in

pa:ticular ‘or th 'e purpose reculating the exhib tion of
ny ﬁxm or class of filius, so that scientific films, films
intended for educationa] purposes, films dea]_:‘.g with

news and current cvents, doc:mertary films or indigenous
films secure «n adequatc opportunity of beiug exh bited
a::d where any such directions have beem issued. those
directions shall, be deemed to ! e =dditio al conditions and
restirictions subjret to which the lice ce has been gran-ed.

6. (1) The State Government. in respect of the
whole of the State of Ttiar Pr desh or any part thereof.
and the Disiriet Mazistrate in respeet of the distriet
within his juri-diction. may i it or he. as t_hr: case may
be. is of opinion that any ilm which i= being pub icly

<hibited. is likely to caus a treach of the peace. by
Ordm suspend thee hibitio 0*’ the flms and theren upon
“he Alms shall vot during such suspension be exhibite
n the StaTe. part or the “district concerned. notwi‘hstan
:he cerificate gr-n'ed under ‘he Cirem tfogrzph

s

-
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'2) Where an order unde: ) b: ‘
made by a District Magistrate or any other lire sing
uthority not being the Stae (--vernment. a copy thereof
rogether with a sta atem-nt of reasons th_-er:.—ot shall forth-
=ith le fc‘ : rded ¥y bim cr % to th R--te Gov-rnment
which mayet .er confirm or dis-harg e the o-d-

3) An order of suspension made und<r this sr;r_-t'f
hali remain n force fof a perod of two months {from

(v o

PR S SIS U |

1ate thereof. but the Sta’e Governm 't may. i ;t”;:;_
- oini rn +hat tre order should contmmue in force. direct
o0 ] & rﬂ
?ba re bﬂSP‘“IlSIOQ shall be extended by such further
- v i. ia

ne-iod as it thinks fit.

O



5 )

7. (1) Notwithstanding anything contained in this Fower to cancel
and revoke a

C . 3
;“; 11;; ;Vhl?re‘ a licence has been g¢ranted under section 5. liconce
v be cancelled or revoked in the public interest : '

(i? by the State Government, where the licence
was granted by the Government or by the licensing
cuthority :

(i') by the licensing authority. where the licence
was granted by such authority

(1-A) In particular and w thout prejudice to the
generality of the Towerc nferred by sub-section (i). 2
licence may be cancelled or revoked under that sub-section
on any of the following grounds, namely :

(@) that the licence + as obtained through fraud
or misappropriation ; or

(b) that the licensin. authority or the State
Government while considering the application or
appeal. as the cas' may be. under secti n 5 was
ander a mistake as to @ matter essential to the

question of grant or refusal of licence ; or

(c) that the licensee has been guilty of breach
of the proviS'.o“‘S of this Act or the rules ma le
thercunder or any conditions or restrictions con-
taincd in the licence, or any direction issued under

sub-gection (4) of section 5; Or

(d) thit on Lccount of any change oceurring in
the situation of the place licensed, the continuance
of the licence is cons dered prejudi irl 10 decency or

morality ; 0"

(¢) that the licensee has bren onvicted of any
offence under cection 8 of this At or section’ f
Cincmaiograph Act, 1952

State Governi.ent OF the licensing
injon that a licenc: gra ted under
.necelled or revoked : it shall, a~
licens ¢ th~ grounds

(2) Where th
authority is of the op

section 5 should be L
soon as may be. communicate to the
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( 6 )

on which the action is proposed t, be take and shall
afford ]nn:} a reaso alle opportunity o making a
representatioy, agwinst it,

. Provided that wher the “tate Goverrment or tle
llc(-nsing authority as tle case m.y be, is further of
the opinion that the 0" ject of the action proposed to
be taken would be defeatcd by delay. Tt may, while
or after comm nicating to thc licensec, as aforesaid,
Fhe grounds on which the action is projposed, pass an
interim order susp nding the licence in the meantime.

(3) If after considering the representatio:, the “tate
Government or the licensing authority. as the case may
be, is satisfied that the licence should be eancelled or
revoked, it may make an ord  accordingly and shall
communicate it to the licensce stating in writing the
grounds therefor.

(4) Where the order -uspending a licence under the
proviso to sub sec'ion (8) or cancelling or revoking it
under sub- ection (3) has been passed by t!.e licensing
aut! ority, any person aggrieved by the order may
within thirty days of the communication of such order
to him, appeal to the State Government which miy pass
such order as is may think fit.

(5) The orde of the State ('overnment shall be final.

<« If the owner or person incharge of: cinema'o-
graph uscs the same oF allows it to be usel, or if the
owner oI ocecupier of a place p’l..'n.nts that place to be
s . in contravention of the provisions of thl'S Act or
of tl,e rules ma ‘e thereunder, an<i u.f the . conditions and
restrictions upon or subjeect to which licence has been
granted under this Act, he shall be punishable with fins
which may extent to one thousand rupees ant}. in the
~ase of continuing offence with a further fine W.illffh may
éxtend t o five hundred rupees for each day during whieh

i1 e offenee continues.
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f ¢ .c person committing any tfence under
company, every pe:son Wwho &f the time
offence was committed was in charge of, and was

ble to he ompany for the conduct of the
peiness of the company, as well us the ¢ mpany shall
T emed to be guilty of the offence and sha'l be liable

-5 T proceeded against and punished accordingly.

Provided that not ing ¢ ntainel in this sub-s: ction
<2311 ronder ony such porson liable to any punishment
e proves that the offenc: wis co’ mitted without his

cnowledge o that he exercised all due diligence to

aa

-+ ven- the commiss on of such offence.

2 Norwithstanding anytling contained in  sub-
sion (1 w ere an offence under this Act has heen
mmitted b} company and it is proved that the

Ze .e has been comnitted with the consent or conni-
vinee of o is attribut ble to any negleet on the parb
of any director or manaer, secr-tary or other ofticer of
the company. suci direct r, manager, secretary or other
- car shall also be deemed to be guilty of that offence
r 1 shall be liable to be, proceeded ag inst and punished
ccordingly.

.

Ezplanation —For the purpose of this section—

;) —company”’ me ns any body corporate and
exa arm or other association of individuals ;

o P~

neliid

-
B aTa
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‘5 “-director” 1n relation to a firm means a
sargner in the firm.

- 10. The State Government may, in the interest of
toe general public or any section thereof, by order in
writing and stating the reas ns therefor, exempt, subject
0 such condition: and restrictions as it may impose, any
“‘ematograph exhibition or class of exhibitions from any
ol the provisions of this Aet or any rules made thereunder.

Offences b
Comparics.

Power ti
cXempt,



( 8)

Dissation .ot 11.- (1) No suit, proscoution or other legal proceeding
acrion alkol . . . i i .
under the Aet,  shall lie against any person for anything which is in good

faith done or intended to be done in pursuance of any
order made or deem~d to be made under this Aect or the
rules made thereunder.

(2) No suit or legal prceeeding shall lie against the
State Government for any damage caused are likely to be
caused by anything which is in good faith done or
intended to be done in pursuance of any order made

or deemed to be made under the Aet or rules made
thereunder.

o]

E-p-al Act of 12, (1) The Cinematograph Aet, 1918 in so {ar as it
1313

S,

pua

relates to the matters other than the sanctioning of
cinematograph films for exhibition, is hereby repealed in
its application to the State of Uttar Pradesh.

Act IL of 1918. (2) Any rule or order. m:de under the Cin"miltograph

Act, 1918 and in force immediately before tlhe commen ge-
ment of this Aet. shall gontinue in foree and be deemed
to be a rule or order made under this Act: and all
appointments made. licences granted,  conditions or
restrictions imposed and directions issued under any
such rule or order and in foree immediately before such
comm neement shall likewise continue in foree and be
deemed to be miuie, granted, imposed or issued in
purs anc of this Aet.

P-#op to make 13. (1) The State Government may make rules

ruios tor

purpose of carrying the pro.isions of this Act into offect.
(2) In particular -nd without prejudice to the gener. -
lity of the foregoing power, rules made under thix Act
may jrovide—
(@) for the situation and regulation of the pl ces
at which and the conditions subject t which (in--
matograph exhibitions may be d'splaye |



